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central administrative tribunal
principal, bench, new oe

M A. No.2505/98
O.A. No.327/97

Hon-ble Smt. Shanta Shastry, Member (A)
Ne« Delhi, this the'lSth day of December, 1999

N-V-S. (Deputation)
Commercial Inspector il^ k
Room NO.448, Rail Bhavan
New Delhi 110 001

(In Person)
Versus

.Applicant

.RespondentThe General Manager(Personnel)S.C- Railway, Secunderabad 500 371

(By Advocate: None)
0_B.JD_E_R_CQEaLjL

hon-ble smt. shanta SHASTRY. MEMBER (A)
The applicant eubmlte that by' order dated

PS 5.1998 in O.A. NO.327/97, the reapcndenta were
directed to retix the pay of the applicant in terms of
his pay in the parent cadre alongwith the deputation
allowance. This was to be done within a period of two
months from the date of receipt of a copy^ of that
„,der. Arrears of deputation allowance etc. were
also to be paid within one month thereafter. However,
the applicant did not receive any arreat vo.
applicant is aggreived that neither his pay has been
refixed nor has be been given the arrears of his DA.
He has therefore, filed this MA seeking expeditious
payment. The learned counsel for the respondent had
Tiled RA No.18/99 seeking time for compliance.
However, the RA was rejected on 12.11.1999. The
respondents were allowed further two weeks time to
file a reply to the present MA. None is present
behalf of the respondents nor has any ieply been
by them.
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r-ired to comply with
The respondents have not oa

1  ̂ n-nite of the

The directions of this Tribunal meP
.  R A The respondents have also

-  ->+-1 nn of thelC K-H-reoection ot for
the reasons,

reolv to explain tnefiled any reply directed to
TKe respondents arenon-compliance. The r p

rht this Tribunal dareu
.d+-h the orders of tnis.comply with

a period of two weeks fi om28.5.1998 within a peri

t  '1 copy of this order- The M.A. is disposedof issue of a copy

of accordingly.

(Smt. Shanta Shastry)
Member CAj
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